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REPORT OF THE jOiNT COMMIITEE ON 
OFFICES OF PROFIT 

INTRODUCTION 
I, the Chairman of the Joint Committee on Offices of Profit, having 

been authorised by the Committee to present the Report on their behalf, 
present this Fourth Report of the Committee. 

1.2. The matters covered by the Report were considered by the 
Committee at their sittings held on 4 and 18 January, 1 February, 8 April 
and 25 May. 1993. Minutes of these sittings which form part of the Report, 
are appended to it. 

1.3. Th~Committee examined the composition, character. functions etc. 
of 19 Committee~odies etc, constituted by the Central or State Govern-
ments and the emoluments and allowances payable to their members, non-
official Directors, Chairmen etc. with a view to consider whether holders 
of offices on these bodies would incur disqualification under Article 102 of 
the Constitution of India. 

1.4. The detailed information regarding the composition, character. 
functions. emoluments and allowances payable to the members of these 
hodies was furnished by the concerned Ministries/Departments of the 
('t'ntral Government or State Governments. as the case might be. 

I.). The Committee considered and adopted the Report at their sitting 
held on 7 June, 19'H. 

1.0. The Committee wish to express their thanks to the Ministries/ 
nt'pitrlments of the Central and the StOlte Governments for furnishing the 
information desired by the Committee. 

NEW Dr:ulI; 
7 hm(', /003 

I 7hal\IIItI, 1()15 (5) 

CHIRANJI LAL SHARMA 
Chairmatl . 

]oim Cnmm;tft't' on Offict's of Pmfit. 

(v) 



Joint Committee on Offices lif Profi7 
(Tenth Lok ~ahha) 

COMPOSITION OF THE CO!\U·UTTfF 

Shri Chiranji Lal Sharma--Chairma.'l 

MEMBERS 
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CH-\I'TER I 

f\:OMINATION OF MEMBERS OF PARl {At-.·1ENT ON THE 
STATE PLANNING BOARD OF HARYANA 

2.1 The Government of Hary:ma. In a coml1lunication dat~d 24 July, 
1')92. stat~d as under:-

.. ". the State Planning Board. Haryanit was l:ollstitutcd on 3.9.'JI U, 
whil'h Shri Tara Singh. Ml'mber Parliamcnt. Kurukshelera and P:iDdit 
Chiranji La! Sharma. Memher Parliamenr. K:un:,1 were numi~l;"teJ ~ .. 
I11L'OlOerS of the. said Board .. 

III pur~uance of your letter 1'0. 21·2/V88-CII. datcc 12.iO.KB a~·pr()\';d 
of thc Speakcr of the Lok Saoha. lS required for nOrT'inati<.ln of Mcn;bt!r of 
Parliament ~n Committees/Bodies nlOstituted hv Central Goyernment! 
Slate Gover~mcnts. It is Tcgrctt~d that prior approval could not be sought 
(howcver a LOpy of the notifil:aliun was sent W )'llU.' It is, thcr,:forc. 
rcquested that ex-post facro apPf(lval oithe Speak.er of Lok Sabba h~; 

con\'cycp lu the State Government immcdiatc!ly.·· 

2.2 In this connection. the Committee n0LC that the non-official 
memhns of the Stale Planning BO;I/J .ue ~ntitlcd 1.1 dra''''' TA/DA as 
admissible for attending Ihe meetings of the Boarel. '1 h\.! main fun..:ti(\o of 

th~ Bo\trd IS It.> help in formulation of the Stall" plaJl~. The fUllction oi the 
Board is thus advisory in nature. 

2.3 The Committee, therefore, I'KOmmend that the non-official mt"mi»ers 
of the Stale Planning Board, "aryana should be exemptnl from disqaalifi-
cation for being chosen as or for being Mt'mbers of Parliament provided tbe 
amount of T AIDA does nol exceed the 'compensaloQ' allowance' 2S defined 
in S«tion 2(a) of the Parliament (Prevention of Disqualification) Act, 1959. 



CHAPTER D 

NON-INCURRING OF DISQUALIFICATION BY NON-OFACIAL 
MEMBERS OF CERTAIN BODIES CONSTITUTED BY CENTRAU 

STATE GOVERNMENTS. 

(/) C~nrral Consumer Protection COlUlcil (Ministry 0/ Civil Supplies, 
ConsWfter AI/Girs lind Public Distribution) 

3.1 The Committee DOte that the non-official members of the Consumer 
Protection Council are paid First Class rail fare as T A and RI. 1()(y- per 
day as DA for attending the meetinp of the Council. The Memben of 
Parliament are· paid T AIDA u per their entitlements. The payment of 
T AIDA is covered under the 'compensatory allowance' as defined in 
Section 2(a) of the Parliament (Prevention of Disqualification) Act, 1959. 
The main function of the Council is to promote and protect the rights of 
the Consumers. Thus, the function is advisory in nature. The Council has 
no financial powers. 

3.2 'PIle Committee recoIIlIIIeDd that the DOD-ofIkiaJ IMlllben 01 the 
Council sIJould ~ aMlplftl froID tIlsq_1lftcatloa for beiDa cbOHD al or for 
heiDI Members or Parliament. 
(1) Empow~red Committu on NIII;OMI Environmental AWllrme.fI (MiniJtry 

of Env;ronm~nl and Forests) 
3.3 The Committee note tbat the non-official members of the Empo-

wered Committee are paid TAIDA as admissible under the Central 
Government Rules wbich is c~ered under the 'compensatory anowance' as 
defined in Section 2(a) of the Parliament (Prevention of Disqualifacation) 
Act, 1959. The main functions of the Committee are to identify priority 
projects and recommend suitable agenciulorpnisa:ions for implementa-
lion of programmes and also to examine the projects related to National 
Environment Awareness Compaign and Environmental Education .. nd 
recommend quantum of financial assistance. The functions of the Commit-
tee are stated to be advisory in nature. 

3.4 The Committee feel that the DOD~ftidaI members ~ lhe Committee 
IIJJIJ' ~ e~elJJplftl from disqualification for beinl chosen as or for beina 
Members or Parliament. 

(3) Central BOllrd of For~!try (Ministry of Environment &: ForeslI) 
3.5 The Committee note that the non-official members of the Central 

Board of Forestry arc paid T AIDA as rer their entitlements for attending 
the meetings wbich are c'vc:'ed under the 'rompcnsatory allowancc' a.~ 
defincd in Section 2(~~ of tt-:: ? rliamen~ (Prever.tinn cf Disqualification) 

1 .. 



Al:t. 1959. The main functions of the Board arc to aid and advise the 
Central and State Governments in regard to forest conservation and 
management and the related matters which may arise from time to time. 
The functions are thus advisory in character. 

3.6 The Committee, therefore, feel that tbe non-official members of tbe 
said Board lIUIy be exempted from disqualification for being chosen as or 
ror twiRl Members of Parliament. 

(4) Media Commillee (Mi"istr)' of Ellvironment and Foresls) 

~,7 Th~ Committee note that the non-official member of the Media 
Commiflee is paid only TAIDA as admi!\sible under the Central Govern-
ment Rules whieh is covered under the 'compensatory allowance' as 
defined in Section 2(a) of the Parliament (Prevention of Disqualification) 
r\l:t. 1'15'1, The Committee has been set up to make effective usc of media 
for creating environmenta~ ((Hlseiousncss among all sections of the soeiet~ 
and to ~crutinise the v~lrioll!\ film proposals and recommend the film~' 

documentaries/audio-visuals in the field of environmental and related 
areas f(lr their commissioning, The functions of the Committee arc stated 
Itt ~e advisory in mature, 

~.H The Committee floe I that the non-official memher of the Commitlt't.' 
,4lihfH,1d hr t-.n.",pled from disclualifil'atiun for being cho~n as ur for hein~ a 
"'·lI1her of "arliament. 

(5) lIilldi Silltlirkar SlImlll (A/illl.'itry of .\titles) 

.1,9 The Committee note that the non-ufficial members (Members <If 
P.arh'lln~nr) of the J lindi S~alahkar Samiti arc paid TA/DA as allowed to 
th~'111 hy the Mimstry of Parliamentilry Affairs from time to time. Thc 
p~l~ ment of T AIDA is covered under the 'compensatury allowanCl" a~ 

ddin~'d in Section 2(a) of the P~lTliaml.'nt (Prl..'\ention of Dis4ualifil:ation) 
"I..'t. 19;9 The m;lin funeti(ln~ \,f the Samiti is to render advice in regald 
til 101plcmentati(lJl of \'~lTlOU'" JH('\i ... il'n~ rd~ltmg to Official LIIl~U;I~I..' 
1-,1111..'\ of the l:ni(IIl :\ .. ,"dl. thl..' 11111\:11(111 I .. IInl,' .. d\'i .. (tr~ 

,~ 111 In thi" connection. lh~' COlll1lllth.'e iind that Jtlillt Cllmmittec on 
Offil..·cs of .,writ 111 their Third and Fourth Report ... (Seventh Lok Sabha) 
ha\~' I..'xaminl'd similar hu(iles allli hdd that nOIl-llfficial mcmbers of Hindi 
:\d\ I~"T\ ('''l11miltl'l's l~f Ministn pI PI.anlllng ;&111..1 Rail\\'ly~ should bt.' 
('.\emll/t·ll fl'Im disqualification . 

. \.11 Th,' ~'ommiltl"t- an of thl" \ it"" thai tht' Iwn-umd~aI members of the 
Samili .,/,oulr/ ,t(' ""t·IIIll/t·t! from di,cllI~tlificatiun fur hl'in~ ('husl'n as or for 
hdna! 'It-mllt-r" of l'urlialm'·llt. 
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(6) Mineral Advisory Council (Ministry of Min6) 

3.12 The Committee note that the non-offJciai members of the Mineral 
Ad"'1~ry Council are paid T AIDA as per Central Government Rules. The 
payment of TAIDA is covered under tbe 'compensatory allowance' u 
defined in Section 2(a) of the Parliament (Prevention of DisqualifICation) 
I\ct, 1959 The functions of tbe Council are to advise on exploration of 
minerals in land and in offshore areas and also to advise on the measures 
necessary fot protection/restoration of environment and ecology against 
dd\'crse cffect5 caused by mining operations. As such. the functions are 
;ttlvi~ory . 

3.13 Tb~ Committe:e, therefoR, feel that the non-ofracial m~mben or the 
said Council should be uanptfll from dlsquallflcation lor beinl chosen as 
or for beina: Mem~rs of Parliament. 

,') Hili,'i Ad~';{or}' Commill~~ (Ministry of Urban D~,,~/opm~nl-Parl;a­

m~nl C~IJ) 

3.14 The Committee note that the non-official members of the Hindi 
t\dvisory Committee are paid T AIDA as admissible under the Central 
Governmcnt Rules. The payment of T AIDA is covered under the 
·(ompcnsatory allowance' as defined in Section 2(a) of the Par!iament 
I Prevention of Disqualification) Act, 1959. The main function of the 
(ummittec is to render advice· in regard to the implementation of the 
pftl\isions relating to Official Language and the progressivo usc of Hindi in 
the Ministry. The function is advisory in nature. 

~. IS The Committee are of tbe view tbat tbe non-oflkial membHs of the 
.,aid I :ommittft ~houJd be rxnnptftl from disqualification for MinI chosftI 
:,., or for bring MemMrs or Parliament. 

(8) SIQI~ Consuin~r Prol~c'ion Council, Assam 

J If, The Commlttee note that the non-official members of the State 
(',,)f1!\umcr Protcction Council are paid only Travcllina Allowance as 
;ldl1li ... ~ibk under the State Government Rules. The payment of T A is 
cov .... red under the 'compensatory allowance' as defined in Section 2(a) of 
tht' Parliaml~nt (Prevention of Disqualification) Act, 1959. The main 
funl'lion of thc Council is to promote and protect the rights of the 
t ·onsumcrs. Thus. the function is advisory in nature. 

3 I7 In 3 slmiUrr case of the State Level Consumer PrC'tection Commit-
tec (Goa. Damiln and Diu), the Joint Committee on Offices of Profit, in 
their f ighth Rct'o:"'t (Eighth Lok Sabha) have held that non-official 
ml'mcc-, ."h()u/tf ,,~ cxcmr,cd from disqualification. 

~.IH Th~ Comlf'illp~~ therefor,:, fed that ttlt' non-ofmcial members of tbe 
(HUnt ,I .,Iwuld tit' t'''.{'mplrd fr"ill disqualification. 
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(9) Cummemorarive Projects Cum:mtr'f' i'Oi.'1ja; 

3.19 The Committee nQte that the non-off;ci~ .. members ,~thc::- ,PH!!' 

MLAs will be paid T AIDA at the rates as applicab:.c to C1as~ I Officers 0;' 
the Government of Punjab which are covered unGe.r the 'compensat~":j 
allowance' as defined in Section 2(a) 'of the P:irh~mcm (Prevention of 
Disqualification) Act, 1959. The main function of the Committee is to look 
after the projects, statues to be installed at various piaces and cor:strucuo'r 
of Martyrs' Memorial Parks. As such, the function is advisory' in charactc 

3.20 The Committee, therefore, hold that the non-official an~mheTs of th-: 
Committee should M exempted from disqualification for bcinr. cit(·;';P~ ~~; .• 

for beine Members of Parliament. 

(/0) Consullative Comm;lIee, Punr;t· 

3.21 The Committee note that the non-official racmh:.!' )i lh~. (':')I;S!Jt!,!, 

tive Committee is entitled to draw T AIDA under rules as C???Lcabi~ ~('. 
Class I Officers of the Government of Punjab which arc covered under the 
'compensatory allowance' as defined in Section "'2(a) )f fhe P?diar;'c'11 

(Prevention of Disqualification) Act. 1959. The main function d !nc 
Committee is to discuss the items proposed by va;!GiJ~ mC'11bersof S£a!',: 
Advl~ory Council relating to the Department vf L-Ifcrmalior. an: Pl:~:i'.: 

Relations. The function of the Committee is thu!- a(jvl~ory In natu~c 

3.22 The Committee, therefore, feel that the non-official membtor of thf 
said Committee should be eXMJpted from diSQualification for heing choser-
as ur for being a member of Parliament. 

(}}) PubliC Relations AdllUOTY Commtllet', r~~"jab 

3 .23 The Committee note that the non-offi..-:ial members 0f t,e Pu~lic 
Relations Committee will be paid TAIDA at the ratC's ~pplicab'(': to Class I 
Officers of the Government of Punjab The paymeait of TA·'nr-\ is coverec 
under the 'compensatory allowance' as defined in 5r~!1~n 2(a) {l! the 
Parliament (Prevention of Disqualification) Act, 195G. The m~~ir. functim: 
of the Committee is to advise the Department c.f hfo r ;:·,af;:.l:1 ~ntj P~;b!i( 
Relation~ on ways and means of improving the im3ge (I' \t-c G~vcrr:~.cn· 
through media by projecting its policies and progr:lmmcs a'l1o"g~1 th~ 
masses. The 'function i~ thus advisory in nature 

3.24 The Coinmittee, therefore. bold that tht! Ilon-officlal mt!mfJers of ~hf 
said Committee should be exempted from disqualifICation f(,r being chosen 
as or ror bein& Memben of Parliament. 

(12) SIG~ Level DisQSI~r Advisory Commirtte, PUlljab , 
3.25 The Committee note that the non-offICial me"t~ers of !he St"tc 

Level Disaster Advisory Committee will be entitled Ie j: a~ T A:1") A 2~ or,.: 
rates ~~dmissible under the rules. The paymerlt (l\ T AI;) A !s CfJ\'c~cc' 
under the 'compensatory allowance' as defined In 'icctlOn 2(a} of ~h~ 
Parliament (Prevention of Disqualification) Act. l'i)C) , The functio"~ of ;ttc 
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Advisury Committee will be to review the situation arising out of floods 
;md other natural calamities and evaluate the progress of relief measures. 
The Committee may also consider ways of utilising the services of 
\oluntary organisations in relief work. As such, the fUDctions are of 
advisory naturc. 

3.26 The Committee, therefore, feel that tbe noa-oOk:iaI members 01 tile 
~id Committee should be exempted from disqual1fkatiOD for belDI choIea 
as or ror being Members of Parliament. 

(J 3) Rajasthan Standing Labour Comminee 
~. 27 The Committee note that no remuneration is paid to the nOD-

official member. The main functions of the Rajasthan Standing Labour 
Committee arc. to advise the State Government on maintaining the 
industrial peace and on the various labour policy matters like wage policy 
etc. or any other matter as may be referred to it by the Rajasthan Labour 
Advisory Board. 

3.28 The Committee, therefore, recommend that the noa-oflidal member 
uf the Rajasthan Standing Labour Committee shOuld be exempted from 
disqualifICation for heine chosen as or for being a Member of Parl.meaL 

(14) Advisory Commil1ee for PiramaJai Kallars, Tamil Nad ... 
3.29 The Committee note that the non-official members of advisory 

Committee for Piramalai KaUars are to be treated as Qass II OffICers for 
the purpose of TA and DA. The payment of TAIDA is covered under tbe 
·compensatory allowance' as defined in Section 2(a) of the Parliament 
(Prevention of Disqualification) Act, 1959. The main function of the 
Committee is to assist in the formulation of schemes and other matters 
relating to Kallan Reclamation. The function is thus advisory in nature. 

3.38 The Committee, therefore, hold that the aon-ollldal memben of the 
said Committee should be exempted from disqaa1ifkatioD for beIJII choIen 
as or for bein& Members or Parliament. 

(15) Tamil Nadu Stat~ Level Prohibition PropDganda Comminee 

3.31 The Committee note that the non-official members of Tamil Nadu 
State Level Prohibition Propaganda Committee are paid T AIDA as 
admissible to Class I Officers of the State Government which are covered 
under the 'compensatory allowance' as defined in Section 2(a) of the 
Parliament (Prevention of Disqualification) Act, 1959. The main functions 
of the Committee are to suggest effective steps to propagate the public on 
cvils of drink and drug abuse and to highlight the advantages of 
prohibition. Thus, the functions of the said Committee are advisory in 
nature. 

3.32 TIle COIIUIIillee, tbn-efore, IftOmmcnd that the noa-olllcW .......... 
oldie C-iUee ...... Id be oempted rrom dllq.alUlcatloa lor .,... c ..... 
as or far beillc Members or Parbment. 
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(16) Advisory C()mm;It~~ on EqUQI R~mun~ra'ion, Tripura under Equ.al 
R~mun~ration Act . 

3.33 The Committee note that the non-official members of the Advisory 
Committee constituted under the Equal Remuneration Act are paid TAl 
DA at the rates applicable to Class I Officers of the Govemmeot of 
Tripura. The payment of TA/DA is covered by 'compensatory aIIowaacc' 
~ defined in Section 2(a) of the Parliament (Prevention of Disqualifica-
tion) Act, 1959. The function of the Board is advisory in nature: 

3.34 'fbta CommJteee bold the view that the nOD-otndal members Or the 
Board shoukl be exempted from disqualiflcation for beIDa c ..... as or for 
being Mrmben or Parlhtment. 

(/7) .';{QIl' Advisory Boord on Contract Labour, Tripura under the COlttrllCt 
Labour Act 

).3:" fhe Committee note that tbe non-official members of the State 
,-\uvlsory Board u>nstituted under the Contract LaboU; Act are paid TAl 
DA at thc rates applicable to Class I Officers of the Government of 
TriPl!f3, The payment of T A/DA is covered under tbe 'compensatory 
allowancc' as defined in Section 2(a) of the Parliament (PreventiOD of 
Disqualification) Act, 1959, The function of the Board is advisory in 
nature. 

3.36 The Committft, therefon, fftl that the OOD-offtcial members fIl tile 
Board should ~ rIrmplftl from disqualification for beiD& cboseD as .. for 
beine ~embers of ParUament. 

(18) AninuJI Welfare Botud, Dadra and Nagar Haveli 
3.37 The Committee note tbat no remuneration of any kind is paid to 

the non-official members of the Animal Welfare Board. The main Yiuaction 
of the Board is to advice the Administiation on matters relating to the care 
of animals. As such, the function is advisory in nature. 

3.38 The CCMDmittee, therefore, recommend that the aoa~ ....... hen 
or the Board sIJouId M eRIIJpted from disqualification for bein& chosen·as 
or for beina fdembers of Parliameot. 

NEwDEun; 

7 June, 1993 

17 Jyau~, 1915 (S) 

CHIRANJI LAL SHARMA. 
Chairman, 

Joint Commin~~ on OffICes of Profit. 
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APPENDIX 

(Vide Para 1.2 of the Repon) 

XVI 

MINUTES OF THE SIXTEENTII SIlTING OF 1HE JOINT 
COMMITIEE ON OFFICES OF PRom (TENTH LOK SAbHA) 

The Committee met on Monday, 4 January, 1993 from 1510 to 1540 
hours. 

PRESENT 

Shri Chiranji LaI Sharma CluUtmIIII 

MEMBERS 

2. Shri Harisinh Pratapsinh Chavda 
3. Shri Dau Dayal Joshi 
4. Shri Roshan Lal 
5. Shri Thota Subba Rao 
6. Shri E. Balanandan 
7. Shri Shiv Pratap Mishra 
8. Shri Som Pal 

(1) Sbri S.C. Gupta 
(2) Sbri Ram Kumar 

SECRETARIAT 

- Jo,m SecmIuy 
- Undn Secret." 

2. The Committee took up. for consideratioa Memor ... ~ Nos. 37 to 41 
rcgardiD& cenain CommitteesIBodics etc. constituted by the CentrallState 
Governments as follows. 

Rlljaslhiln SllIIIding LIIbOlU Commillet 

(Monor",",,,," No. 37) 

3. The Committee noted that no remuneration was paid to the 8On-
official Member. The main functions of tbe Rajasthan Stand., Labour 
COIDIIIittee were to advise the State Governmeot on maiot'iaiDI dae 
industrial peace and on the various labour policy matteR like ... policy 
etc. or aay otber matter as might be referred to it by the RajutbaD Labour 
Advisory Board. As such. the functions were advisory in nature. The 
Committee. therefore, recommended that the non-official member of tbe 
Rajasa .... Standing Labour Committee should be exempted from disqual-
ification for beina chosen as or for beinl • Member of Parliameat. 

8 



AnimaL W~lfar~ Boord, Dadra and Nagar Hav~li 
. (Memorandum No. 38) 

4. The Committee noted that no remuneration of any kind was paid to 
members of the Animal Welfare Board. The main function of the Board 
was to advise the Administration on matters relating to the care of 
animals. As such, the function was advisory in nature. The Committee, 
therefore, recommended that the non-official members of the Board 
should be exemptt".d from disqualification for being chosen as or for being 
Members of Parliament. 

Tamil Nadu SIllt~Uv~1 Prohibition PropagandtJ Comm;t'~~ 
(M~morandum No. 39) 

5. The Committee noted that the non-official members of Tamil Nadu 
Slate Level Prohibition Propaganda Committee were paid T AIDA as 
admissible to Class I Officers af the State Government which were covcred 
under the 'compensatory allowance' as d~fined in Section 2(a) of the 
Parliament (Prevention of Disqualification) Act, 1959. The main functions 
of the Committee were to suggest effective steps to propagate the public 
on evils of drink and drug abuse and to highlight the advantages of 
prohIbition. Thus, the functions of the said Committee were advisory in 
nalure The Committee. therefore. recommended that the non-official 
members of the Committee should be exempted from di5qualification for 
Ocm~ chosen as or f0r being Members of Parliament. 
('('nlrul Coruumn Prolut;on Cuuncil (MiIIiIlTy of Ci,,'il Suppli~s, (.O'1Sum~r 

Affairs and Public Distribution) 
(M~mo,andum No. 40) 

ft. The Committee noted that the non-official members of the Consumer 
Protection Council were paid First Class rail fare as TA and Rs. 1()(l1- per 
day as DA for attending the meetings of the Council. The Members of 
Parliament were paid T AIDA as per their entitlements. The payment of 
T AIDA was covered under the 'compensatory allowance' as defined in 
Section 2(a) of the Parliament (Prevention of Disqualification) Act, 1959. 
The main function of the Council was to promote and protect the rights of 
the Consumers. Thus, the function was advisory in nature. The Council 
had no financial powers. The Committee recommended that the non-
off.cial members of the Council should be exempted from disqualification 
for being chosen as or for being Members of Parliament. 
Hindi Advisory Commill~~ (Ministry of Urbtln D~v~lop"'~nI- ParliDm~nl 

C~U) 

(M~morand"m No. 41) 
7. The Committee noted that the non-official mem~rs of the Hindi 

Advisory Committee were paid T A/DA as admissible under the Central 
Government Rules. The payment of T AIDA was covered under the 
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'compensatory allowance' as defined in Section 2(a) of the Parliament 
(Prevention of Disqualification) Act, 1959. The main function of the 
Committee was to render advice in regard to the implementation of the 
provisions relating to Official Language and the progressive use of Hindi in 
the MiniStry. Tfle function was advisory in nature. The Committee were of 
the view that the non-official members of the said Committee should be 
exempted from disqualification for being chosen as or for being Members 
of Parliament. 
• • • • • • 

The Commillee then adjourned. 

• Omitted portwns of the Minute!. arc nN CO\'cred b~ this Repor.. 



XVII 
MINUTES OF THE SEVENTEENTH SITTING OF THE JOINT 

COM,.UTTEE ON OFFICES OF PROFIT 
(TENTH LOK SABHA) 

The Committee met on Monday, 18 January, 1993 from 15.10 to 15.45 
hours. 

PRESENT 

Shri Chiranji Lal Sharma-Chairman 

MEMBERS 

2. Shri Harisinh Pratapsinh Chavda 
3. Shri Dau Dayal Joshi 
4. Shri Ram Chandra Rath 
5. Shri Roshan Lal 
6. Shri E. Balanandan 
7. Shri Shiv Pralap Mishra 
8. Shir S. K. T. Ramachandran 

SECRETARIAT 

1. Shri S.C. Gupta-Joint Secretary 
2. Shri R.K. Chatterjee-Deputy Secretary 
3. Shri Ram Kumar-Under Secretary 

2. The Committee took up for consideration Memoranda Nos. 42-43 as 
follows. 

Ex-post FaCIO approval of the Hon'ble Spealcer, Lolc SabluJ for appointment 
of M. Ps on Slale Planning Board, Haryana-(Memorandum No. 42) 

3. The Committee considered the request of the Government of 
Haryana for ex-post facto approval of the Speaker, Lok Sabha for 
nomination of Shri Tara Singh and Pandit Chiranji Lal Sharma, M.Ps as 
non-official members on the State Planning Board. The Committee noted 
that the non-official members of the State Planning Board were entitled to 
draw T AIDA, as admissible, for attending the meetings of the Board. The 
main function of the Board was to help in formulation of State Plans. The 
function of the Board was thus advisory in nature. The Committee, 
therefore, decided to recommend that the non-official members of the 
State Planning Board, Haryana should be exempted from disqualification 
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for being chosen as or for being Members of Parliament provided the 
amount of T AIDA did not exceed the 'compensatory allowance' as 
defined in Section 2(a) of the Parliament (Prevention of Disqualification) 
Act. 1959 . 

• • • 
Tht Committ« Ihtn adjourntd. 

• Omiaed ponions of the Mintes are not covered by dbS Report. 



XVIII 
MINUTES OF THE EIGHTEENTH SIlTING OF THE JOINT 

COMMITTEE ON OFFICES OF PROFIT 
(TENTH LOK SABHA) 

Thc Committee met on Monday. 1 February. 1993 from 15.00 to 16.10 
hou~. . 

PRESENT 
Shri Chiranji Lat Sharma-Chairman 

MEMBERS 

2. Shri Harisinh Pratapsinh Chavda 
3. Shri Dau Dayal Joshi 
~. Shri Ram Chandra Rath 
~. Shri Ro~han Lal 
tl Shri E. Balanandan 
7. Shri Shiv Pratap Mishra 
~. Slur S.K.T. Ramachandran 
l) Shri Subramanian Swam v 

Sr:CRET"RI"T 

Shri S.C. Gupta-10m, S~creltlr}' 
'"t Shri R.K Chatt~rj~c-D"l'lIty ~crc'ary -. 
~. Shn Ram Kumar-Uncia S{'crrlclr}' 
• • • 

'"t The Committee then took up for consideration Memoranda Nos. 44 
10 ,n r~gardlng the following Committcc~ constituted by the Government 
!If Punjao-

(i) Cmull/wlin' Comm;rtt.·r, Punjab 
(Mt"morLUu/wJI No .. 1-1) 

The Committee noted that the non-official member of the Consultative 
Committee was entitled to draw T A'DA under rules as applicable to 
<. ·, .. ~~-l ",fficcrs which were Cl)VCrCO hy the 'com~nsatory allowance' as 
dduh.'O in Se(uun ~(a) llf the P..rliamcnt (Prcv~nlion of Disqualification) 
Al"t, 1'15'1, The main fun(tion of the Committee was to discuss the items 
proposed by various members of State Advisory Council relating to thc 
Dl.,'partment of Informatiun and Puhli( Relations. The function of Ihe 
t 'ommittcc was lhus ad\'isor~ ill nature. The Committl"c. therefore, kit 
Ih"t the non-official mcmtlcr of the said Committee sh,.Illd I,t' t'.\(·",plt'c/ 

-.. ---_.------



from disqualification for being chosen as or for being a Member of 
Parliament. 

(ii) Public Relations Advisory Com m illee , Punjab 
(Memorandum No. 45) 

The Committee noted that the non-official members of the Public 
Relations Advisory Committee would be paid T AIDA at the rates 
applicable to Grade-I Officers of the Punjab Government. The paymcnt of 
T AIDA was covered by the 'compensatory allowance' as defined in 
Section 2(a) of the Parliament (Prevention of Disqualification) Act, 1959. 
The main function of the Com mince was to advise. thc Dcpartment of 
Information and Public Relations on ways and means of improving the 
image of thc Government through media by projecting its policies and 
programmes amongst the mas.~s. The function was thus advisory in 
naturc. The Committee. therefore. held that the non-official members of 
th\.· ~;lId Committee sOllld be exempted from disqualification for being 
dHl~en as or for being a Mcmbcr of Parliament. 

(Iii) Cm1lmeIPlOrati,'e [)rojL'ers Committee, Punjab 
(M,'morl.ll,dmn No. 46) 

The Committce n(lted that the non-official members other than MlAs 
wuuld he paid TAiDA at the ratcs as applicable to Class-I officers of the 
Punjah Go\,ernment which were covered by the 'compensatory allowance' 
as ddined in Scction 2(a) of the Parliamcnt (Prevcntion of Disqualifica-
lion) Al·t. 1')5tJ. The main function of ahe Committcc was to look aftcr the 
rruje\Js, statucs to be installcd at various places and construction of 
Martyrs' Mcmorial Parks. As such, thc function was advisory in character. 
Th\.· Comminee thcrefore, held that the non-official members of the 
('llmmittee should be exemptl'd from disqualification for bcing chosen as or 
htT ~in~ a Memher of Parliament. 

iil") Stare Lel'c/ D,.'iasla Adl',sory Commillee, Punjab 
(Memorandum No. 47) 

The Committce notcd that the non-official members of the State Levcl 
f)1~~ler Ad\'isory Committee would be cntitled to draw T AIDA at thc 
raks as admissible under the rules. The payml'nt of T AIDA was covered 
hy the 'compensatory al1owancc' as defined in ~ction 2(a) of the 
Parliament (Prcvention of Disqualificlltipn) Al·t. 195~. Thc functions of the 
Ad"isury Committec ~lluld be to rcvie. the situation arising out of floods 
and ulher natural calamities and e".l)uate the progress of relief measures. 
The ('umminec might also l"ltll!'-Idcr wtlys c.lf utilising thc ser\'il'cs of 
\ttlunt;lry urgamsations In H.'lief ~tlrk As MiCh. the functions were of 
~llh'iS&'r~ nature. The C\'mmiuc\.·. theTcfoTl·. fell that the n()n-offici~11 

m\.'mfx'rs tlf the said C('mnllttn' .\//flUld ht' C.n''''PI,,''' from disqualificatiun 
'tlT ht.'ing chusen a~ or fllr hcin~ a Memher of Parliament. 

Tilt' ('(III",UII('(' tJlf.'n tldjollrned. 



XIX 
MINUTES OF TIlE NINETEENTH SIIIING OF THE JOINT COM· 

MITl'EE ON OmCES OF PRom (TENTH LOK SABRA) 
The' Committee met on Thursday, 8 April, 1993 from 1500 10 1540 

hours. 
PRESENT 

Shri Cbiranji Lal Sharma - CluJi",",,, 
MEMBERS 

2. Prof. Susanta Chakraborty 
3. Shri Dau Dayal Joshi 
4. Shri Roshan Lal 
5. Shri S.B. Thorat 
6. Shri E. Balanandan 
7. Shri Shiv Pratap Mishra 
8. Shri S.K.T. Ramachandran 

SeCRETARIAT 
(I) Shri R.K. Chatterjee - D~puly S~cr~'ary 
(2) Shri Ram KU11Ulr - Und~r S~c'~tary 

2. The Committee took up for consideration Memoranda Nos. 48 to 52 
on the following Commiuee~CouncilsIBoards constituted by the Central 
GnvcrnmentlState Governments:-

(i) MinoaJ Advisory COllncil (Ministry of Min~s) 
(M~morandum No. 48) 

The Committee noted that the non-official members of the Mineral 
Advisory Council were paid TA/DA as per Central Government Rules. 
The payment of TAIDA was covered by the 'compensatory allowance' as 
defined in Section 2(a) of the Parliament (Prevention of Disqualification 
Act. 1959. The functions of the Council were to advise on exploration of 
minerals in land and in offshore areas and also to advise on the measures 
necessary for protection/restoration of environment and ecology against 
adverse effects caused by mining operations. As such, the functions were 
advisory. The Commitlee, therefore. felt that the Don-official members of 
the said Council should bt ~xtmp'td from disqualification for being ChO~D 
as or for being Members of Parliament. 

(iiJ Hindi SolahkaT Samit; (Ministry of Mints) 
(M~mo,alld"m No. 49) 

The Committee noted that the non-official members (~1embcrs of 
Parliament) of the Hindi Salahkar Samiti were paid TAII)A as allowed 10 
them by the Ministry of Parliamentary Affairs from time to time. The 
payment of TAIDA was covered by the 'compcns3tory allowancc' 3!\ 
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defined in Section 2(a) of the Parliament (Prevention of Disqualification) 
ACI, 1959. The main functions of the Samiti was to render advice in regard 
toisuplcmentation of various .provisions rehniAg to Official Languaae 
Policy of 'the: Union. As such, tbe function was only advisory. The 
Co~nce. were of tbe view that the non-official members of the Samiti 
should In ~~~mpt~d from disqualification for being chosen as or for beiftl 
Members of Parliament. 

In this connection, the Committee found daat loint Committee on 
Offices of Profit (Seventh Lok Sabha) in their Third and Fourth Reports, 
had examined similar bodies and held that non-official members of Hindi 
Advisory Committees of Ministry of Planning and Railways should be 
~xtmpted from disqualification. 

(iii) Central Board of Forestry (Ministry of Environmtnl & (Forests) 
(Memorandum No. 50) 

The Committee noted that the non-official members of the Central 
Board of Forestry were paid T AIDA as per Iheir entitlements for 
attending the meetings which were covered by the 'compensatory allo-
wancc' as defined in Section 2(a) of the Parliament (Prevention of 
Disqualification) Act, 1959. The main functions of the Board were to aid 
and advise the Central and State Governments in regard to forest 
conservation and management and the related matters which might arise 
from time. to time. The functions were thus advisory in character. The 
Committee, therefore, felt thaI the non-official members of the said Board 
might be exemptt>d from disqualificalion fot being chosen as or for being 
Members of Parliament. 

(iv) Slate Consumer Protection Council (Assam) 
(Memorandum No. 51) 

The Committee noted that the non-official members of the State 
Consumer Protection Council were paid only Travelling Allowance as 
admissible under the. State Government Rules. The payment of TAwas 
covered by the 'compensatory allowance' as defined in Section 2(a) of the 
Parliament (Prevention of Disqualification) Act, 1959. The main function 
of the Council was to promote and protect the rights of tbe Consumers. 
Thus, the function was advisory in nature. The Committee, therefore, felt 
that the non-official members of the Council should be e~enJPled from 
disqualification for being chosen as or for being Members of Parliament. 

In a similar case of the Slat,L::vel Consumer Protection Committee 
(Goa, Daman and Diu) i l ,.,:: Joi:lt C~mmiTtC'c on Offices of Profit (Eighth 
Lok Sabha), in their Eigh~h Reoc.;!. had held that non·official members 
should be exempt~d fiOi'~ :!L~qualif:i3tion. 
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(v) Advisory Committee for Pira,,",",; Kallim (Tamil NiUlll) 
(Memorandllm No. 52) 

The Committee noted that the non-official memben of Advisory 
Committee for Piramalai Kallan were to be treated as second grade 
officers for the purpose of TA and DA. The payment of TAIDA was 
covered by the 'compensatory alowance' as defined in Section 2(a) of the 
Parliament (Prevention of DisqualifICation) Act, 1959. The main function 
of the Committee was to assist in the formulation of schemes and other 
matters relating of KaHars Reclamation. The function was thus advisory in 
nature. The Committee, therefore, held that the non-official members of 
the said Committee should be exempted from disqualification for being 
chosen as or for being Members of Parliament. 

The Committee then adjollT1led. 



xx 
MINt !TES OF THE "tWENTIETH SIlTING OF THE JOI~T 

CO~tMlITEE ON OFFICES OF PROm (TE,-JH lOKSABU.o\ \ . . 
The Committc.e mtt on Tuesdav, 25 May. 1993 from l~OO to l54{lllOun 

PRESEr-.,. 
Shri Chiranji Lal Sharma - Chairman 

MEMbERS 

2. Shri Harisinb Pratapsinb Chavda 
3. Shri Oau Dayal Joshi 
4. Shri Roshan Lal 
5. Shn Sarada Mohanty 
6. Shri S.K.T. Ramachandran 

SECRET ARIAT 

(1) Shri R.K. Chatterjee - Deputy S~cr~/ar.v 
(2) Shri Ram Kunlfd - Undtr StCrtlary 
2. The Commluec took up for consideration Mtmoranda Nos. S3 to 56 

on certain BoardsICommittets constituted by the State Government of 
TripuralCentral Government as follows. 
(ij S,alt Advi.'iory Board on Conlract l.abour, Tripura undtr the Contract 

Labour Act. 
(Mtmorandum No. 53) 

3. The Committee noted that the non-official members of the State 
Advisory Board con\;tituted under the Contract Labour Act were paid T.o\! 
DA at the rates applicable to Class I Officers of tbe Government oj 
TripurJ Thc payment of T AIDA was covered by the 'compensatory 
.dl"wanec' a~ defincd in Secti,," 2(a) of the Parliament (Prevention oi 
O'Mluahfieation) Act, 1~S9 The function of the Board wu advisory in 
n3hm: The Committee. therefore, felt that the non-official memben of 
thc Hoard should b,: e.tcmp/~d from di~ualificalion for being chosen a~ (If 

:'.r bcin~ Members ()f Parliament. 
III J AdL';sory COIilm;Ilu (l!1 Equal R~mUllerQliora. TriplU'Q auader Equ~1 

HtmlAfltratwfI Act 
(Memorandw", No. 54' 

4. The' C·.'r.1mincc natcd tn(si the non-fAflcl:.l members of the Ad,'isory 
Lllmmittc-c .. or.ql!U~cd under (he [~ual i<:ml1n(-ration Act were paid TAl 
DA a( {hI: -ak~ arr;!(':!~'!' !u (,b.;s I Offi~:rs of the Government of 
Tripura Th,: p;t.rncnI of T ABA was covcred by 'compensatory allo-
wancc' as dcfiflCd Ifl ~~(':" :"31 of the Parliament (Prevention of 
Disquahfication) Act, ! 9"-1 -:- he ~\,;;\cta\.lr. of fhe Board was advisory in 
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nature. The Committee held the view that the non-official members of the 
Board should be exempted from disqualification for beang chosen as or for 
being Members of Parliament. 

(iii) Media Committee (Minis"i of Enyironment and Forests) 
(Memorandum No. 55j 

5. The Committee noted that the non -official member of tbe Media 
Committee was paid ont) T AIDA as admissible under the Central 
Government Rules which was covered hy the 'compensatory allowance' as 
defined in Section 2(a) of the Parliament (Prevention of Disqualifacatioa) 
Act, 1959. The Committee had been set up to make effective usc of media 
for creating environmental consciousness &£,lOng all sections of the society 
and to scrutmise the various film proposals and recommend the fiImsI 
documentaries/audio-visuals in the field of environmental and related 
arCil~ for their commissioning. The functions of the- Committee were stated 
to be advis0fY in nature. The CommJtt~c felt that the non-official member 
of the Committee should be exempled from disqualification for being 
chosen as or for being a Member of Parliament. 

(iv) Empowered Committee on National Environmental Awarene.u 
(Ministry of Environment and Forests) 

(Memorandum No. 56) 

6. The Committee noted tbat tbe non-official members of the Empo-
wered Committee were paid T AID A as admissible under the Central 
Government Rules which was covered by the 'compensatory allowanc:e~ as 
defined in Section 2(a) of the Parliament (Prevention of Disqualification) 
Act. 1959. The main functions of the Committee were to identify priority 
projects and recommend suitable agencies/organisations for implementa-
tion of programmes and also to examine the projects rcrated to National 
Environment Awareness Campaign and Environmental Education and 
recommend quantum of financial assistance. The functions of the Commit-
tee were stated to be advisory in nature. The Committee felt that the non-
official members of the Committee might b~ ~x~mpt~d from disqualification 
fot being chosen as or for being Members of Parliament. 

The Committee then adjourned. 



XXI 
MINUTES OF TIlE TWENTY·ARST SITTING OF THE JOINT COM-

MITIEE ON OFFICES OF PRom (TENTH LOK SABHA) 

The Committee met on Monday, 7 June, 1993 from 1130 to 1215 bourse 

PRESENT 

Shri Chiranji La) Sharma - Chlli",",n 
MEMBERS 

2. Prof. Susanta Chakraborty 
3. Shri Harisinh Pratapsinh a.aYda 
4. Sbri Dau Dayal Joshi 
5. Sbri D.K. Naikar 
6. Shri Roshan La) 
7. Shri S.B. Thorat 
8. Sbri E. Balanandan 
9. Sbri Shiv Pratap Mishra 

10. Sbri Sarada Mohanty 
11. Shri S. K. T. Ramachandran 

SECRETARIAT 

( 1) Shri R. K. Chatterjee - D~pll.ly Secrelilry 
(:!) Shri Ram Kumar - Undn Sec'~IlIry 
2. Thc Committee considered their Draft Fourth Report aad adopted it. 
J. The Committee authorised the Chairman to present the Report to 

lot Sabha on a convenient date durin, the ensuing session. The 
Comminee also authorised the Chairman to arrange for laying the Report 
in the Rajya Sabha simultaneously. 

Th~ Cumm;II~~ '~n adio"m~d. 
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